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The total revenue of Airports Authority of 
India (AAI) during 1995-96 is Rs. 1003.33 
crores (provisional). 

(b) The different sources of revenue and 
the amount earned during the last three years 
are given below : 

(Rs. in crores) 

Souces of Revenue 1993-94 1994-95 1995-96 

Route Navigation Facility charges 157.95 250.03 278.70 

Landing, Parking & Housing Fees 202.81 253.61 284.38 

Terminal     Navigational     Landing 24.67 39.89 45.49 
Charges 

Cargo 56.70 73.82 124.50 
Passenger Service Fees 41.47 78.23 85.27 
Other Non Traffic Revenue 114.12 138.52 184.99 

(c) The revenue earned from allotment of 
various public amenities during 1995-% is Rs. 
21.61 crores (approx). 

HCI Units suffering losses 

1605. SHRI GHUFRAN AZAM: Will the 
Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether three units of the Hotel 
Corporation of India suffering losses as 
reported in Indian Express dated 4th May, 
1996; 

(b) if so, the factors responsible for such 
losses; 

(c) whether the Hotel Corporation of India 
has submitted proposals to Government to 
bring loss suffered units out of red; and 

(d) if so, the details thereof and reaction of 
Government thereto? 

THE MINISTER OF CIVIL AVIATION 
(SHRI CM. IBRAHIM): (a)   to   (d):    
During   1995-96,   Hotel 

Corporation of India made a net profit of Rs. 
47 crores provisional). Three of its units, 
however, incurred losses—Centaur Lake 
View Hotel, Srinagar owing to the prevailing 
situation in the valley and the flight kitchens 
at Delhi and Mumbai due to     increased     
market     competition, reduction in sales, 
paucity of funds for upgradation      and      
maintenance      of equipments etc. 

Hotel Corporation of India is taking steps 
to intensify marketing efforts and to upgrade 
product and services in order to improve the 
financial performance of the flight kitchens. 

Proposal    to    Privatise    the    Tourism 

Industry 

1606. SHRI SANJAY DALMIA: Wil1 the 
Minister of TOURISM be pleased to state: 

(a) whether Government propose to 
privatise the tourism industry; and 

(b) if so, the details thereof? 
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THE MINISTER OF" 
PARLIAMENTARY AFFAIRS AND 
MINISTER OF TOURISM (SHRI 
SRIKANTA JENA: (a) and (b) The Tourism 
Industry is primarily in the Private Sector. 
The industry mainly comprises of four 
segments i.e., (1) Hotels, (2) Tour Operators, 
(3) Travel Agents and (4) Tourist Transport 
Operators. The Department of Tourism, 
Government of India, acts as a facilitator to 
the private sector and assists States 
Governments in the development of tourism 
infrastructure in the country. 

Proposal  for  setting  up  an  airport  in 

Hassan District, Karnataka 

1607. SHRI JANARDHANA 
POOJARY: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether there is any proposal under 
Government's consideration to set up an 
airport in Hassan district in Karnataka; and 

(b) if so, the details thereof and the work 
so far done in this regard? 

THE MINISTER OF CIVIL AVIATION 
(SHRI CM. IBRAHIM): (a) and (b) There is 
a fair weather airstrip at Hassan. A team of 
Officers from Airports Authority of India and 
State Government have recently inspected the 
site for development of an airport suitable for 
B-737 type of aircraft. 

Directive of SEBI regarding number of 

Shareholders for Fresh Capital Issue 

1608. PROF. NAUNIHAL SINGH: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that the new 
directive from the Securities and Exchange 
Board of India specifying the norms for the 
minimum number of shareholders in case of 
fresh capital issue has landed companies in a 
piquant situation; 

 
(b) if so, the details thereof; 

(c) whether the new SEBI directive will 
affect not only companies that have tapped 
the primary market recently but also those 
already listed, though having smaller number 
of shareholders than statutorily required for 
continued listing on the prime houses; and 

(d) if so, the details thereof? 

THE MINISTER OF FINANCE AND 
MINISTER OF COMPANY AFFAIRS 
(SHRI P. CHIDAMBARAM): (a) and (b) 
SEBI has advised the Stock Exchanges to 
amend their listing agreements stipulating a 
minimum of 5 public shareholders for every 
Rs. 1 lakh of net capital offer to the public 
and a minimum of 10 public shareholders for 
every Rs. 1 lakh of equity offered to the 
public in case of offer for sale. The present 
guideline is a relaxation of the previous 
guideline dated Nov., 1982 under which the 
requirement was a minimum of 10 public 
shareholders for every Rs. 1 lakh of fresh 
issue of Capital. 

(c) and (d) The aforesaid directive of SEBI 
has been prescribed as an initial and 
continuing listing requirement. Existing listed 
companies which do not satisfy this 
requirement have been given a time-frame of 
six months to comply with this stipulation. 

 


